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Whether it was Sant Fateh Singh or even -

the group of leaders in whose group Shri

Jagat Narain was associated at the time when

the unfortunate incidents in Punjab took

place about which he made a reference, the

Government of India talked to Shri Jagat

Narain and his other colleagues who were at

one time considered to be associated with

the conditions which unfortunately took a

bad turn in Punjab; similarlythey talked to

others, Sant Fateh Singh or his represen-

tatives, So, this is the general policy that
we adopt, and you cannot say ‘“We are

opposed to Government, so you talk to us,”

if there 18 another person who is opposed

to Government, “‘do not talk to him.” This
is not a very helpful way of looking at pro-
blems. We should always make a distinc-
tion between internal problems and problems
where we are concerned with outside neigh-
bours. A reference has been made about the
situation in relation to China and Pakistan.
This matter has been discussed so very often

that I will not say anything on that score.

We have been dealing with this problem

also, I believe, in an effective manner al-

ways trying to adhere to the principle of
resolving all the disputes even with neigh-

bours by peaceful means but at the same

time upholding our dignity, upholding our

honour and the integrity of our country

and I am sure that this policy will continue

to be adhered to.

PROF. M. B. LAL: Sir, one clarification
I wish from him. I have suggested that
in the midst of conflict and negotiations we
will continue to march ahead with our wel-
fare programmes for the improvement of the
conditions of the people of Nagaland in
their intercst as well as in the interest of the
country as a whole. I think the Govern-
ment is doing all that it can in this
connection also.

SARDAR SWARAN SINGH: I agree
with this observation of the hon. Member,
and we are doing our best to improve their
Condition.

THE VICE-CHAIRMAN (Shri M. P.
BHARGAVA): The question is :

“That the Bill further to amend the
Armed Forces (Special Powers) Regulation,
1958, as passsd by the Lok Sabha, be
taken into consideration.”

The motion was adopted.

[ 28 MAR. 1966 ]
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): We shall now take up the
clause by clause consideration of the Bill.

Clauses 2 to 4 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SARDAR SWARAN
I move:
“That the Bill be passed.”

The question was put and the motion was
adopted.

SINGH : Sir,

THE APPROPRIATION BILL, 1966

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI B. R.
BHAGAT): Sir, I beg to move:

““That the Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated Fund
of India for the services of the financial
year 1965-66, as passsed by the Lok Sabha,
be taken into consideration.'”

This Bill arises out of the Supplementary
Demands of Rs. 188:33 crores voted by
the Lok Sabha on March 21, 1966 and the
expenditure of Rs. 14713 crores charged
on the Consolidated Fund of India, as
detailed in the Supplementary Demands
for Grants presented to the House on
February 25, 1966. The total amount
indicated in the printed booklet of
Supplementary Demands for Grants was
Rs. 335:66 crores as assessed up to the
middle of January 1666. However, as
a result of information that has since
become available, the additional require-
ment under Demand No. °‘100-Atomic
Energy Research’ during the current year
is now estimated at only Rs. 6 lakhs instead
of Rs. 26 lakhs shown in the booklet. This
is because the requirement of Rs. 20 lakhs
for housing for the Tata Institute of Funda-
mental Research which was provid:d for
under Demand No. ‘100—Atomic Energy
Research’ will now be met from another
Grant in the Capital section. As savings
are available under the Grant in the Capital
section, no additional funds will be re-
quired on this account. The total amount
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now required is consequently Rs. 335-46
crores. The explanations in support of
the D:mands have, as usual, been given
in the foot-notes below the Supplementary
Damand  Siatements, I shzll  therefere
confiie myself to a few introductory re-
ma-ks.

Of the additiona] provision of Rs, 335-46
crores asked for in the current batch of
the Supplemcntary Demands Rs, 94-98
crores are on Revenue Account, Rs. 45-48
crores are for Capital Expenditure and the
balince of Rs. 195 crores is for Loans
and Advances. The net outgo from the
Consolidated Fund of India would, how-
ever, amount to Rs, 219-93 crores only
as the bajance will be covered by additional
receipts, recoveries, adjustments and sur-
renders.

Th: m1jor items of additional expendi-
ture on Revenue Accountare : Rs. 26-27
crores for D.fence; Rs. 17-15 crores
for transfer of Emergency Risks Insurance
reczipts to the respective Funds and other
expanditure under the Emergency Risk
Sch:mes; Rs. 16-50 crorcs on account of
discount on Treasury Bills ond interest on
Post Officc Sevings B: 1k D. pcsits; Rs, 6 Cro-
res for pryment to Stites for border security;
Rs. 5-5 crores for Dearness Allowznce
incre-ses; Rs. 5 crores for p: yment ¢ f States’
share of Union Excise Ditics and Re. 4
crores for pryments agrinst Tex Credit
Cer:ifictes.

Oa the Cpital side, provisicn hes been
md: for addition\ expenditure for pur-
chise of fartilisers—Rs. 13 crores for the
Farakk~ Barrage Prejcc'—Re. 6-61 creres
and for the Oil and N~ turc] Ges Commis-
sion and Indian Oil Corporation—Rs.
1277 crores.

[ RATYA SABHA |

The total provision of Rs. 195 crores
undzr th: composite D:m:nd for Lorns
and Adv:nces compriscs of Rs. 125 creres
payible to the States for Pln and other
purposes, of which Rs. 25 crorcs are recover-
able during the year itself, Rs. 16-50 crores
for additiona] credit facilitics to certain
East Europecn countries ond the Uni'ed
Arab Republic and Rs, 53:50 crorcs for
various public sector undertakings,
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The provision for Joans to the public sector
undertakings includes an item of Rs, 3-88
crores for payment of loans to Hindustan
Zinc Ltd. In view of the recent Punjab
High Court dccisicn rclating to 1l ¢ Metal
Corporation of Indja Act, it hes beer decided
not to advince the Joan to the Hindusien
Zinc Limited for the present. The : mount
elready voted by the Lck Sethe con this
account will, however, be utiliscd to meet
the additional requiremcnits of funds of other
nablic sector concerns, particularly the
Indjan Oil Corporation.

I do not wish to take the time of the
House in explaining these proposals further.
1 shall, however, try to mect the pcints that
hon. Members may wish to rzise dvring the
debate.

With these. words, T mcve this Bij] for the
consideration of the House,

Theguestion was proposed.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : I have a [arge list of
Members wishing to take part in this debate,
I would thercfore appeat to them to confine
their remarks to ten minutes.

Shri Jagat Narain,

wi FUF AN (I7F) : ArgE-
ITET AL, & N NAL FT G AT
HET HN gaveg (ewAr Agar g
TR aE 4 § [F a1 Y ag qrew @
g T foedr wifveam & arq a3 &
1% fa7  gnEmTE & afEeaTT e
FF T § A1 oW @ENEE FgRy
Tyl fFaT § SHay S ANwA 37 T4
g 95 7% & % 99 @9Fw w7 TavHT
g s & gad &1 ofwege
faege a9 9 aw@E FT F Ty
AT Fgi AN FET AR §, AT greI
ug ¢ fa agi ol % 99% 967 a7 $1§
gy TG g W R | arewR ganfe?
F Gga ug AT 9y % 5947 age wody
qgr 9 F&Tar Sy, Sfw @ owr
Arew 94T € (% 4 1 7 SAwTieE g



4771 Appropriation
T & 9H) AR WA gy My A aw
A TG a7 wad | g1 4 £ v g fra-
for & N sraaraa § war & SEw
T gAQ TFAGT F GG § ALY
gE€d ) w@grus d oz oW & fa
RELT & qAH & qTH  ArlHerT
¥ gaT T BiE gHesr T far §
T AT ®AAGR §42X F AR o7
AT E 1 %7 g1 93 Ja1 a &
& @ i da<gl i § g% gartes
TaHTE T FET AT TE § A AL
TR & g waAAT F1 FAT AT 3
%9 {5 grag 93 § fs woww qutg?
®! afsomat miwen ¥ fawga argarT
¥ I3 &% W@ & | a7 F 78 Fg T afew
AqE FEAT F TF FAL AR &,
ST SRS, Y e mimg wigFa qua?a'(
€ ogi 7 wer ¥ :

3

“Mr. G. L. Dogra, Finance Minister,
today asked the Government not to think
that after the Tashkent Declaration
everything was all right.

qg I+ TgT S eI A7 Porgray g
T3V ANTL TF Ao F1 qanlgar
8, 9 A @A IFTE | 9q A ¥ a1
afsema § qgafea 7 fam 2 oix
A7 & AW Al oeAr ST Oe g 0
§ W =0T & S8 ot agi g | gast
AEAMT @I §T F a9 F1 qard §
a1 a1 & 4g (o7 WRar § &
A AT § GRFE F TATF F, BN
FENE & T1FHL TS F, I9H
@y & fag 3 gaww fear agam
wlyar e ¥ wg o arfaor ¥
arae gannfgarfaege @ $3 & W
fear g @t 3 &7 3t s & T a9 |

WEE AT gAq ¥ wiwe Weay
AF A A Afga wW-wd @ W

{28 MAR. 1966 ]
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IEE! A 7 Ay faerar § o &%
dm I wfreT Wen gy § @
FFATY g fr A ag T ATIHmT aHAT
B §, www g1 78 § HC S wgi ¥
QATT AT 31 E) § 4 G-TN AT E
A w3 e gf a1 w7 gk 1 G
T ATET F7A &[5 TE AT FOWAIC
FT 167 g, B9 ] 0T ) & B
W | W2 "gd w1 QT AT By A )
IF Ay AT g | W g xge
Wt @y 73 § e swdie 3 gaiteas
aTE BT aFq 2 ; oo WY g aFA
2 A< T o 2y @y § 1 gafar 7 9
AT WEAr g fF F Avr KA
Tq F, IR AT gL AT S AN &
savar 31 4 3, dfwa 94% aonn & fad
qAT §F $t€ 7SI TR T § 1 A
¥ anii & AR arg &1 fafesai g, afea
9F A g 7Y org a9 wg) E |
¥ g femy £ for gu¥ ogst ey fpan
ot ar {5 qana TEARE F e faedt
g, g4 9T S STAT A AF A AT FT
¥ BH Ft q@AT | & gl a7 A, 4%
@A F &1 Y AT WA F F W,
#frT 3 99 % 4§ 099 A7 AT | TR
FT O 91 FI F g7 T9 @ fr qn
F QYT GUFTT AT qg F L AF
TP 9 g § | T IR a g F 7R
& 1 agl ox Qe wdr widr A fadr g
off S ‘vt T weiad’) ¥ wow W
BT g g 8 1 ag s faargarar
HESURIEH 11??@41?«” wag fasrame’ |
w1 S et frar go & SEAT A A4 g
qFar § I T 39 gISW  HI AT Y
g | ¥fma gmd av gEa a8 § &
EATT MANAE A ST g AiEeR
F AT WFE AT R & ITHL
gare {59 | 99wt 9g & fw g
T K @ 49T g 7 §, 998 fag
Y TN g1 T ¢ ) T I Ay FYY
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qrar & f% g% § 9oy Tadaz A gt
& JuT AW &) A & fqq gaar
waay faar § @fes oy 9= agi fdr
TF AR FT AG FERT T4 FAT A
GAF ¥ qarfeers @ mr & fF agt
fFa qg # WL F FAFT JATAT ,
feg ag ¥ wET @A § o fEg
TR ¥ @l wd a1 ¥ @9
qrat FT WE qemTon A% £ 1 A U
T F AYF G AF FEAT AEAT AT
@+ qafeas f@ oF dqrag oo
FAT GIFIHRT A8 A1 A&, TAATS
Ty =i Sw A & % agt s+ @l
¥ TGAT E AT ALY | WL AT IARY AEY
Farar § wwal, fafaed ofen <@g
&, wigr #1 @aq § O gu% fag f
AN e qifen, F8 #T T,
st $ifre, gyar §ifsw, awT & fag
gort ifey | 3% fog & € AT a=gtaeq
Fifsw, 22 arai &1 awW B0 Hifoe
FI{WT | 9 FIR ST | HAT IR
¢ FuTar X @3U T AR, ITRAT 7
#X, 731§ 9% g1 7 et a7 A
A F q AT TG FEAT TG §
e fow qurs &, fow wgeaa &, faw
IR I F AW A BT FT @A
o o, T T8 W), F-0F E 9%
™ 4w & €Y, §9 39 v fF @,
IRd feat-amr Fig qFT qg7 Sy
W@ & @aa § 9wt @ § gt qfawr
gt wr 8, foe & ad = & @war
Fifs SaaT I@TE @ g1 SEET |
§F g9 f5 g @ fen ok o
AT g g § e ogw am @ g
¥ I I TG & AT gH Fa
% foag ez 39 71 F) | 78 Frgra
FEL §, THH! ATH W ATIHT TISAG
femmr =gaT g

@& AT § T AT AT X wAT

[RAJYA SABHA ]
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RN § | G AT GE W AR §,
T g T F AT AW,
agf a7F gf & U9 wEw )
A qg WY qATSey forur ot B ang-
faam & 1 e v AT &, WK FAA
77 2, ag-egci wew, fFoug
T FT AGAT g g1 HT TG AT § o
qTH FTFE | A HATHT TREH R
wrEw oo q faert § ag s ar Ag)
wHAT & | § aF oo T g 6 g
qoTTE F ART FAEH AT AL G | T
g g 5 T g 9 FTAT Y S &,
TEHT ATTHT @ AE FHAT§ | ATA
¥ Y T §——aavg 39 9 & fF qm
foedlt & wofasi @ ok IEar a9g
¥ o doE ¥ foeelt § wew gy e
TFN— o § § A A A g
RS ) T AT AN § T T/ AE IE
& & gl maAe 7 0F W F R
AE & 1 A ATH AT I GIEAA
TFR @ 9 §R Taade awdft @
TTEE AFR FT ] q99 a9 qE% Ay
A §—— a1 AT FIF I A
N FrFaEm R A N
Y #7 g T | T aF 9g TgEE
AT AT FT FY OF A9q g QY
AT 9 O FEATE §L G gY awa |
St g arg frady € Twad 7, ¥ FRd
g & o7 oy @ aweag A
TATHN T FIIQ, TR S I568F §
gE AT B IR w9 F AN )
7989 AT A9 A AT A g
FH & ST | ZW ATE § aeee
FIFO T LG T FEAT AMEY 1

AR ArE-FAET 90y, o ¥
#%q & 919 7g FEr Igar g fr fow
feafq & & wr 7T @7 8, SEF) IWHFT
o EdT § 1 ST A7 95 e f,
I W F7 frort T AR fege
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¥ uF gar d’r A o1 G & ) G Fw;
fareror 0 T gE@ A€ g ! AR
doma & @9 gwe U E, AW gwe
FI T T GFAT & | SHET ae 7
¢ ? faest I wgy € oy Y W
mmvmaﬁﬁWQ@
&, ATTST Aoy oY A g FY A FT
wE Fim auged @ ! ®
i & W § ®ifs W) qE
1 Y anferelt § 7 @<y dgfim afeeh
¥ o 9y T T T
¥ 3 g a@ & IR AT QR
g% & | IEH F 99 TG @ E )
IF! AN, TAANQ q A qg AT
%1 faure gy o) 7 fggeam 7 0%
faafaen e gar | gafaw | qweEr
g f et fow 2w v dorme @1 faarste
et mar g @y QEr wwq e
e o & fF fgrgeam @1 @@
) T o & WRET 99T, J9r 4]
agw g, 5 fergear feeddiie gnm,
3R oy fam-a-fad G Fwe gy
g7eT FAAIC G a7 BEN-BRT fe-
afle @ Sl AR fegem A
wFar gAw & fog @a) § 9% 9w o
& T &7 T T AT £ THT B T
aTh Wl gassTg & AfEY | EARE
¥ ug ToRT AR ) oo TW e A
QU FY FIfow FI, T FT T at G4
T fRe 7 &% 0

TF AT FEAT AT § TR F
IR G | AR T w9y 5 e
SR frgea™ ¥ W 39 & gfen §
EUFR AL QT AT A LI
g Ty Su F fegwew g
&S A § A1 I WIgT 9 Sara
WEA R aRIwFA G, T
f& 8 Fam T W A
Hl TERe # QU ew &AT wfEy
FIFET T H T E ! A feaw

{28 MAK. 15w

&2Lésy, A TIVL S2770Q

ga¥ SgaaT g § fraax e ),
T g% A a7 E § | g e Ay
& AT 90T} 1 g O § R dem
FImadAmM AT UE T §aw
galsa g T wRa § Prdmm 3 Ed
afAq gaTe) § . HTC FY 59 G qaweg
3 Tfey Y qEwg qw & ARy &
W% Ig AT GET g | T T §
fiF SN & 9 ¥ QAT § AT
FATRT @ A E | TR AT Y T E
¥4 99T | 7 qEra ga, W
@A g, A7 dfaed at, o S
#7471 S9F I 80 FAT AT TF
AT QAT T AT | 7% Hfgas q470,
feraer & faq of dfrew a4, so
aTq TEHT 9 | 94 Sif9T o fRe
q® ¥ 48 @91 AT A WY | AW
FAT ot & T ST 1 I 1 O
far & uw feget wfaw gom s
ot, qw qgl gEwAe feedt wfw
WY 7 gU & | S fog @t A s
75 | Tafag 9 gu § fa 9= S Ay
stars e § 1 foeeft 4 e fafes
TE g FAT o 1 3w faeel § fergeam
FT T FWT AT | ST 97 T4 A9
T FW 9, AT ST OF 4%
¥ ) & A § FF gar o & -
fafregaT § | @d @R & W
ot A A1y 1 gt A W o
7 o FHr FEr T0fgy | wgrdr T
T & B g | g T & e
IR § o @ A @
S AT aTq-gT oefafredw @ 2w
IR &7 GIF ATIHT TG99g aAT ITEY |
vl § gmfas daw fag omg e”
S e 4 g I MY ) § A A
GRIM I

& s oF AT g A 45 AT |
oY TS FTaT F AN W, a9
TiFeafce® @1 7 @ 1 fFgam
§ 80 qRde Th STAaT & S A
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UF IR GO 3 T oA & AR
qogdr FCH, IAHT qTE AW g |
Nt g3 A AEF €, whiweAtRy
§—3ws A9 aawr A faed g,
LA FEE AW GR——IAR
% 4T T § | R TH HaAEY 8
WF R G qwET F I w9 f
T &Y qArA SIS AT AT FH G
T g ag T A=Ay 7 et st
X ag ol TEAAC F AT A

4 P. M.

ol sAag T AR (I T_W) !
TN TR, g daTm &
vt fewie o 51 X 63 W UE-
ffsfer e Fiiom & wvaey
# yraume e won § | o7 wEear
ImEfFiw d @ 9 F 19 a9
IR TAEE # Ay wqed g fF
TAA T FOFAGTT F A W,
qeafaser w1 W) WX & ag 79 § o
TR T AW @t Ay g fF A
F sy e oK enfaw Afqar
§ IR FitaT O a%E § FX 9%
i Y e for wmar @ s9F o
Fag it e § & @ede ag @
AHE F ¢ B S & wfy g
W SR § ag W g Al
g @ § @R T R’ ¥ @ FE
F TqTIAT A TE § | A § A0 av
7z & 5 @ fafew wde agf oo
gd a= g fama & st W
fuely, aE A SAl A @ e iy
FIWFT @ &1 S99 aaQ F A FA-
o5 §, W TR G §, S & §
Fg g« a1 $1 a9t g | {99 arawaram
I 59 gseER & qrg § w19 gar
AT TET 9T IET IFE Y & W | T-
aifers awmas | 1 ATawEEAT 39 O«
#Y o 5 g § qwdr w9l w7
Iy giar, S9E) qa1 gfeemo, ag

[RAJYA SABHA )
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g, @€ wEfy, Tor amend fan
§ET wifgd an, gwwe d§ AwEar
F A, TEE WEAL, AT
gepft o qeegst w1 guTe} faaEr
ITfEd a1 | T AT FHATTATE JAHIA
FT TAGAT § UG WOTHA § FH g
Gl 3@y fF gAaEw &1 oA gre
T § ) afs gaTSard gare F fafo
AT AT ZH AL LT AT 30 ag A
A gt BF 9T a1 W g2 e A e,
qfgay #1 99 7 fowd, @F H 9w
T faaar, faem i Ak & gy
¥ 33-33 e Al & &) afaud faery
ThET & FIE oA T g 1A
HTEAQT FT A 7w & 5 wfq 10 aw
¥ Faw 7 Wiywa wEar @8 @
g1 afx 8 fgge ==m QY 110 a%
¥ WRd @ g ga,  fafim R
F1 A 1% qT WY AE | ThE-AR
FAg Frag AN A

W AT FY T9AT F Y TN
& SawT 49 areft fovsr fovart o 1 A wwEar
g I arorae #7 R e 9 § At
TaARe  F gy Aifaat @ o afed
FLAT T | FHIETS T TF A QT
JWMHA AN AEFATE FT BT TS
@ &, 9n far eduns wEERY,
fearas sEaE & @ §; 9w e
TFE & W §; TEARE @ §;
Tt qeafy qars o @y §; el
grafa @ o1 @ §; forar emedy
TAR™ T W@ & | A qO GUTAE F
TS | T GIATR &1 ST SRR |
T AqU FI gEFT & qg W fgan
FT AT IWA @ @ E AT RN
aa gd fadaw § @ =i, afs
T U@ A T E a e & ag
fer gz 78 & 917 fF 3w W § wiFag
FT GET BT TG |

I A FG T £ A FAMTLIT
faforsz sferdy & 3 € 299 forex
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& QY a8 are oY T ER0 1 W AT ausar
g & 99 swar w1 sfafafua foa
T qg TaAAE § a1 ST W0 §—em
WAl & 9% ¥ Heq wdl aF o 69
HAT S E——3W | J9AEA | AT TSqET
VW LITF T 99 & g9 (ToIRK
g o # faew wem f5 5@ s
F 7 e afawrfat 1 FrrHomedt
g, afgwrfat & e ) faa
FET Aifgd afer IR Y dFC AN
ar faa o gerd @39, 99 gu
I3eg, WO § q HT FTATOTSAT T
HNAAT  FCAT AMGH, SO AT
FAEA & FAL AT =AT FAT (A
ST IR qOFT T Anfen 6
TFTF HAWT (9T F g1 T3,
o aeg & ifa 7 frafor w3 o frg
a¥g § g &7 e F09 | afg ag
TEY ST &, A SATUFTIT & FIL AN
dr feorofy #2 & I § @ § A0
fr 5@ e 7 35 AW ag GRar |

gATR 3T 7 1 wfas Tar wa w8y
§ SHE( F1I0 7g ¢ {F TwET F7 @+
s g T § 1 e gy fafew
TaGAE A 97 FAT §H ART T FaTE
T X 9 Fgr 4 4 i @024 vefafq-
wwa g, gfaar 4 3aar Wl = arsr
TIET FZT ASE § ATHT I0or 3§ @A
§ ATSTAT IE(AT @1 9§ TAT § | Al
6 FAWT &1 T8 9T A faw w7
aifgd | Saifs 3@ TEaTq & ArTeA
7 & 7 &, FgATH @1 A srfawaw
AT MTET | AT Afeq | @ | FA(
fFa gFTL AT 9T ? GHR ¥4I gL HATAT
RUF gq g 3o fad fr s @q 9
FAT F7 TTA, TIT U AMIAZATT
fedrorT & sasr {waiE #1 o 3@ a1
qan =T fF AT TG AT FA FP Gl
A5 g a7 &1, @1 g 440 @I,

g1 faqi-faq a8 w@r g T 39 @9

F T gATR 237 AV a7 g wa AN

[ 28 MAR. 1966 ]
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Jg IZ & | @1 74T T AT F A1A FE
R &, S 70 saar 2 9 fodt a1 @
&, W o T & | ZAKT AT AT @1 E
fo swrT 1 gwar SgrAr § v ag |@at
e & ALY aQAT, IS AT FATHRT FY
Ja1 & gATY IW FT IEE AL AW,
SGTTEIIT 31q I &1 ST F1 3@ FIF,
A ar Hegpla #1 3@ F7F, IW F TEIA-
AT ®T I FE, IA FT ATIEIAFATHI
F 3@ FG aqAr Aifq Fr fraior
FO § | § Auaa g fx waaAe A 58
a7 916t {war f 2q &9 w1 faemr
FCF A Ar GEA (AT 41 IET AT
% {6 Fgar §, 3§ FATA FT T
38 A% feamar § 5 Fa@  wEEwe
afead & S & feoroit 7 F afew
T q@a AT F, TG OAAT F,
weq HAT FI, §F F1 2 (997 g qqAT
faedar®r 71 vz w9 @k 39 fam=-
&1 & fasy &4 |

W 7 5q 2@ g fa wraafaw weer-
1T e A8 € afew ag 9% wr g ) feaw
&Y farrr a& 3 foaq ad fam g
faqadt 3; @g7 & forgrad e F
TE 9g9 g1 agr oidl, 9ga ¥ AW Sy
fawmas <@ & a8 fowag afaw
YT VI A E 1 F EqE AT
FgaT g Weeraw #r (wwTAG §Y WY
®1 NS, a5t & g ST ATAv {75 AT
gg {qe M7, eI | IHG q1e fHT
oo g qa1 afsqd e sfa, 718
QAN AT TE & | AW Al 7 (AFradi
FT - GAT HAT | T §¥g ¥ Hd W2~
AT FH (F4T AT GHAT § AA(F FEqG
& gEEqT &7 (WHIAAT F FAT FHI
F1E FITATZT AETFT | L HALTHAT
TXFTATLATAE a5-9F A A Y, T8
gigal & g 7 AW gy, 74 § ot ferwraq
midy & @1 gia  IF FIT FAAGH
gt Frfed | e (e wdy ar SUHET,
fpdt w2z & af a1 oaa & feas



4781 Appropriation
[t st A |
fawrag 2 @1 3a% ga@ &7 s
gtfrsr w8 gy =ifea afes saar &
fawma qar F7ar =rfed, as & a8
FFIT FART ATAT &1 IS(AT FifEd,
st gufami 2 ozAsr war Tifgd,
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34 % 93 fadga Faar IEarg 1 T8 g
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AMAT 9T 95 T5T § TAHT Wl AT 3T
arfzd 1 ag w1 foqY g 7ig Agi2 b
FAT F ART T2ANN §, FAT F TFT
A9 aF, WET WET A, FEA-FEA A
AT 7 G gE & AR Saw XS
IWFT  FT FEAFAAQ 9T, THRA
T GeF[FGT 97 FOGT 97 @IE ) 58
FHAAT K1 T0 T F[ A GG A
s I wfga fw foa g9/ & g7
T F( JfF 0F 47 F ®F § W
A B 40 ] T 1 9F | qF 3aA4T 8t
frazw Fear )

SHRI P. RAMAMURTI (Madras): Mr.
Vice-Chairman, in participating in this de-
bate on the Appropriation Bill 1 would
like to draw the attention of the House and
of the Government to the serious situation
existing on the entire economic front of the
country. Eighteen years have elapsed, as
the previous speaker had pointed out, since
India had achieved independence and three
Five Year Plans are over now. Within
the next three days, the Third Plan is also
going to be completely over. We do not
yet know what the Fourth Plan 1s going to
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be like. At any rate, we know as far as the
first year of the Fourth Plan is concerned,
all the grandiose schemes that were project-
ed in the Third Plan have gone completely
awry and we are in doldrums. Is it not
necessary, under these conditions, for the
ruling party to have some sense of humility
and to come before the House plainly tell-
ing the people that the basic assumptions
under which they planned have been proved
in practice to be totally false, unrelated
to the realities of the situation outside in the
country and therefore some serious rethink-
ing is necessary on the first question of
planning itself?

Sir, the other day the Finance Minister
made his Budget speech. [ was not present
here at that time, But I would like to re-
mind this House that at the end of the Se-
cond Plan period the late Prime Minister,
Pandit Jawaharlal Nehru, quoting the
encomiums and certificate of foreign econo-
mists like Collin Clerk, had told the country
and the House “We are now on the take-off
stage, the country’s economy at the end of
the Second Plan is on the take-off stage.”
That is the wording that he used at that
time. We know what that take-off stage
is. The aeroplane no longer needs the
support of the ground; it is able to rise from
the ground and by means of its own voli-
tion it is able to fly in the air. Similarly,
at the end of the Second Plan Pandit Jawa-
harlal Nehru told the world and this country
“Our economy no longer would need the
support of foreign props, we have now
reached the take-off stage and our economy
will be able to move on its own.” This
was the solemn statement made by him.
Five years after, here is our Finance Minis-
ter who makes the statement that with the
best of will in the world and with the utmost
effort we are capable of, we still cannot
dispense with foreign aid in the near future.
This is the state of our economy. After 18
years here is this open admission by the
Finance Minister that this country cannot
dispense with foreign aid in the foreseeable
future. He says ““I cannot foresee that day
when this country will be able to dispense
with foreign aid and will be able to stand on
its own legs.” This is the state of our
economy; this is the state to which this
country has been brought during all these 18
years of independence and the three Plan
periods. We were the bitterest critics of the
fundamental basis of those Plans and when
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we advanced those criticisms, the Govern-
ment brushed them aside and said that we
are destructive critics, we are not construc-
tive critics, we are not making constructive
suggestions. This was the type of the
argument that was used against us. Well,
Sir, when the fundamental basis of your
Planning itself 1s unsound and wrong and
the foundation on which you want to raise
this edificc of planning in our country is
itself rotten, what are we to do? Are we
not to point out the rottenness of that foun-
dation and tell you that you have to build
up the economy of this country and the edi-
fice of this country on sound foundations
and not on tottering foundations?

What is the position today? During the
first year of the Fourth Plan, look at the
amount of foreign aid, look at the extent of
our dependence on foreign aid. This is
what the Budget Speech says. It says that
the total budgetary resources for capital
outlay next year—both Plan and non-Plan
would be of the order of Rs. 1,835 crores.
Where are we going to get this Rs. 1,835
crores from? Out of this outlay actually
over Rs. 314 crores would be debt payments.
I am not taking into account the Debt
Services. So the actual investment will be
not Rs. 1,835 crores but Rs. 1,835 crores
minus Rs, 314 crores which would come to
about Rs. 1,521 crores. Qut of this Rs.
1,521 crores what is the foreign aid, our
dependence on foreign aid ? The Finance
Minister had himself stated in categorical
terms “‘On capital account I have assumed
external borrowings of the order of Rs.
460 crores.” This is exclusive of the PL
480 funds of Rs. 230 crores. So it comes to
Rs. 600 crores of foreign aid, Sir, and even
more. You depend to the extent of about
45 per cent. on foreign aid. Sir, our Prime
Minister has said very recently that China
wants to destroy our democratic way. Is
this the democratic way—depending upon
foreign aid even for our sheer existence
after 18 years and openly proclaiming be-
fore the whole world that we cannot foresee
in the near future the day when we can stand
on our own, when our economy can stand
on our own? Is this something to be
proud of? s this something which the
other nations of Asia and Africa would like
to emulate and say “We will follow the
image of India” ? What is there to be proud
of if this 1s the type of planning that is being
conducted 1n this country?
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Sir, as far as my Party is concerned, it
has made its position absolutely and abun-
dantly clear that in this period after the
Second World War when world capitalism
itself is in the throes of the deepest crisis,
it will not be possible for an underdeveloped
country to emulate the example of Britain,
France and America and develop classical
capitalism. That path is no longer open to
an underdeveloped country like ours; that
path is open to Britain, America and France.
Fortunately for them and unfortunately for
colonial countries like ours that path was
open to them at that time because they could
get the loot of the empire which formed what
is called the primary capital accumulation.
On the basis of the loot of the empire they
were able to build up their capital resources
and the markets necessary for them. They
were able to continuously loot the empire
and as a result of that their industries could
go on flourishing. Unfortunately that path
is not open to us. We have not got any
empire to loot; we cannot get capital accu-
mulation like that. Therefore under these
conditions when resources have to be mobi
lised entirely from inside the country,
that path, the path of capitalist develop-
ment, that Britain, France and America
undertook in the carlier period of their
capitalist development, that path uofortu-
nately is barred to us. This is the funda-
mental question of Indian planning. Un-
fortunately I have not got the time to deve-
lop my point, but that path of capitalist
development no longer can inspire our peo-
ple and imbibe in them the virtues which
the British people or the French people
could have in those days.

I remember there is a proverb in Britain,
in the English language—honesty is the best
policy. They never said that honesty is the
best virtue. They only said honesty is the
best policy. That is a proverb born out of
the experience gained in capitalistic develop-
ment. Honesty is the best policy in a period
of competitive capitalism because honesty
paid. The more honest you were the more
custom came to you. So it was very profit-
able. But in our country we are trying to
develop capitahsm with the help of the
State, with the help of the licences that are
made available by the State, with the help
of all the amounts of money that are made
available. By all these means made avail-
able by the State, we are trying to develop
capitalism, competitive capitalism. But
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that is not possible for us to develop it
when the capital and everything is found by
the Government. And therefore under
these conditions dishonesty is the best policy
and honesty does not pay. Dishonesty it is
that pays. Therefore in this country we
see dishonesty everywhere, right from the
top, from the biggest millowners to the
lowest one. This dishonesty corrodes our
administration and this dishonesty corrodes
the entire system of our society. The fabric
of our society is falling to pieces and the
great virtues that we imbibed during the
period of our struggle against British impe-
rialism in our country, those virtues are
uprooted even from our country today.
Congressmen who faught for independence
and who made tremendous sacrifices—after
all we know what they did—those Congress-
men, many of those Congressmen you find
are also being enmeshed today in this mire
of corruption. Society is now being corrod-
ed like this. Therefore 1 would say this to
the Government.

It is not possible for me to develop my
theme within the short time at my disposal.
So I am not doing it but only giving the basic
facts. I say it is time they came out of this
mire. Let them examine their ways. No
amount of their thinking and acting in this
way will enable them to solve the problems.
On the other hand, the problems will go on
accumulating. The problems will go on
mounting and as a result the misery and
sufferings of the people are going to increase
more and more. And when the misery and
sufferings of the people keep on increasing,
the people are not going to keep quiet.
They cannot tolerate it and inevitably you
are going to get upsurges after upsurges.
After all, in the ultimate analysis, the peo-
ple count and not the Government. There-
fore, I beseech you, see the writing on the
wall. Bengal has shown you the writing on
the wall. Kerala has shown the writing on
the wall and other parts of the country are
also doing the same. It is no use condemn-
ing violence and all that. After all, the State
is the organised violence in this country.
1t suppresses the people and when the peo-
ple find no other thing, something happens.
They are bound to happen. Therefore, the
Government should find out the root causes
of this entire mess into which the country
has been landed.

There is crisis on the foreign exchange
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front, There is crisis on the economic
front, crisis on the food front. Factories
are closing down and the entire country is a
scene or picture of crises throughout. There
is no hope. We used to hear words, that they
hoped to do this and that. Even that word'
“hope” is not there in the Finance Minis-
ter’s speech. We do not know when the
country will be able to stand on its own
legs. He does not tell us when we can at
least hope for something better, when the
country will be able to stand on its own
legs and face the entire world as a big
country, as a stout country as a country
which is strong. He has no such hope to
hold forth before the people. Therefore,
I would begof the Government to think
very deeply about the very basis of the coun-
try’s entire planning. Let us understand
what is wrong with it and let us then recast
the Plan not on the basis of what you have
been doing, but you ought to understand
that something is fundamentally wrong with
it and on that basis let us discuss. We
will point out what is wrong. Have at
least some humility and do not try to brush
away the Opposition as being that of people
who want to somehow destroy you. They
have got something positive. Experience
must have taught you that there is something
rotten with regard to much that you have
done. Therefore, have some humility and
let us sit together and find out what is
wrong withit.

SHRI M. C. SHAH (Gujarat): Mr. Vice-
Chairman, I rise to support the various
demands made in this Appropriation Bill.
Sir, we have practically finished the Third.
Plan and now we are entering on the first
year of the Fourth Five Year Pan. Our
experience in the last three Plans should
encourage us to focus our attention on what
should be done and what should be given top
priority for the welfare of our country in the
Fourth Plan. Democratic planning is a new
experiment that has been begun in our
country and it was based on a long-range
policy of 25 years, from 1951 to 1976. And
certain guide-lines were also provided. The
central aim or feature of our economic
planning is to see that the country’s wealth
is increased and it is equitably distributed
among the people. Economic planning
should encourage the people to develop the
productive forces in the interest of the whole
nation. But after fifteen years of planning-
the country is unfortunately faced with an
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acute food shortage increasing unemploy-
ment, increasing
controlied rise in prices of essential commo-
dities. Sir, the entire machinery of Govern-
ment, the Government at the Centre and the
Governments in the States, are intended to
serve the people who are our real masters.
We had discussed the food situation a few
days ago and I would remind the Govern-
ment that even after 15 years of planning,
there are various parts of our country which
-do not get even potable drinking water.
For potable water the people in those parts
have to go miles and miles. Women folk
have to go all that distance for bringing
drinking water. That is a situation which
cannot be tolerated in a democracy. The
enginesrs have estimated that to make drink-
ing water available to all these parts of our
country, a sum of about Rs. 1,600 crores
would be requited. 1 am not sure whether
the plan provisions for the Fourth Five
Year Plan have been finally fixed upon.
But we are told that the total for the Fourth
Plan will be to the tune of about Rs. 20,000
crores or Rs. 21,000 crores. I would appeal
to the Government and ask them whether
out of this huge sum of Rs. 20,000 crores it
is not possible to allot about Rs. 1,600
crores for the purpose of providing drinking
water for our people. After all, drinking
water is the first necessity of life. If the
Government is not in a mood to allocate
this amount all at once, may I ask them
after how many years they can promise that
this drinking water to the various areas in
our country would be available? Will they
promise to have it in 5 years or 10 years?
I would like them to give us a firm promise
or resolve to the effect that in ten years’ time
all parts of our country will be provided
with drinking water.

To meet the needs of defence and deve-
lopment, keeping in view our monetary
position, it is very necessary to axe un-
productive expenditure, to eliminate waste
and to economise on expenditure wherever
it is possible. What we find today is that
there is a race for spending the money allott-
ed, neglecting the more enduring things.
Bfforts should be made to increase the yield
from the existing taxes and to find out the
tax evaders. There is a common belief or
feeling that dishonest people are making
merry while the honest people have to suffer.
Taxation is increasing today and the people
will not gr.dge it, but the tax dodgers, the
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evaders of taxes, should be brought to book
and strict action should be taken against
them.

On our public sector undertakings we
have invested crores and crores of rupees
and we do not get the promised results from
them. Some efforts should be made to
put people of experience in business and
management to see that these public sector
undertakings give us better results, The en-
tire resources of the Government should be
so manned as to narrow down the gap that
exists between the living conditions of the
rich people and the poor people in the rural
areas and in the urban areas. Our Con-
gress President recently remarked that the
Government’s monetary policy has not
succeeded in lessening—let alone removing
—the disparity between the rich and the
poor and yet we find in this Budget there is
the removal of the Expenditure-tax. We see
the rich people’s vulgar display of pomp and
wealth in our country on certain occasions
like marriages and feasts, and yet it is said
that the Expenditure-tax is to be removed.
These people are spending huge amounts
and if Government wants to get as much as
it can, even if it gets only Rs. 60 lakhs,
why should these people be free from the
Expenditure-tax ? This is beyond the compre-
hension of the common man. Since inde-
pendence industrialisation has motivated
our Government, All policies, monetary,
credit and administrative, were directed to-
wards having a rapid industrial break
through but agriculture was neglected and it
was treated as a hand-maid to support indus-
trial development. The Government set up
a number of financial institutions to help
industry and besides the network of com-
mercial banking is also at their disposal.
But the agricultural sector has no such
facilities and hence has no source of finance.
except co-operatives and private money-
lenders. This has resulted in a slow growth
of economy and now the emphasis has been
laid on the development of agriculture in
the Fourth Plan. I would, however, like to
know what was the actual expenditure
made in the Third Plan under agriculture
and what is proposed to be spent in the
Fourth Plan on agriculture. We are talk-
ing of having more agricultural production
but we see that electricity is not provided to
the agriculturists in a subsidised way. I
would appeal to the Government to impose
a surcharge on electricity used by the indus-
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try and with that, subsidise the electricity

for agricultural purposes.

Now, we have land mortgage banks ins-
tituted in each State and with the permission
of the Reserve Bank and the State guarantee
these banks issue debentures which are subs-
cribed in this way; 33 per cent by LI1.C,
10 per cent by the State Bank of India, up
to 20 per cent. by the Reserve Bank and up
to 40 per cent. from the banks own re-
sources. However, from last year the
L.I.C., the State Bank of India and the
Reserve Bank have reduced their quota
resulting in impeding the progress of the
work of these banks. The Land Mortgage
Bank in Gujarat has a programme of about
Rs. 12 crores for 1966-67 but only Rs. 5
crores have been promised by the L.I.C.,,
the State Bank of India and the Reserve
Bank, and for the rest the Land Mortgage
Bank has to secure the funds from whatever
sources it can get. This Bank helps the
farmers to purchase engine pumps, tractors,
to construct wells and to undertake other
land improvement measures. For higher
production of wheat during this drought
year great efforts werc made in Gujarat
by farmers and as a matter of fact they have
succeeded but the experience of the farmers
is that at the nick of time the crude was not
supplied. This is a great harassment to the
farmers and the expected crop could not be
had because of this shortage of crude for
their agricultural purposes. Fifteen thou-
sand engine pumps were installed in 1965-66
but, as I said, at the nick of time this short-
age of crude has made a great depression
upon them. In 1966-67, they have a pro-
gramme to instal about 18,000 engine pumps
but the farmers are not sure that they will
not be let down again by the Government
machinery in the midst of their efforts.
The farmers are now quite ready to effect
a revolution in agricultural production but
they have not got faith in the administrative
machinery. So their requirements must be
given due consideration before the com-
mencement of the agricultural year.

There is considerable shortfall in irrigation
and power projects even in the Third Plan.
A review was made a year ago and it was
found that the targets that had been fixed
then were not fulfilled. Therefore in order
to derive benefits from these, the Govern-
ment should expedite completion of those
projects which are in an advanced stage of
construction. The States should be given
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increased assistance for completing these
projects as early as possible, The empha-
sis should be on fuller utilisation of the exist-
ing facilities.

Taxes are rising every year and people
are bearing these taxes willingly or un-
willingly but their great disappointment is
with the working of the administrative
machinery, especially at the lower level.
Those who come from rural areas know what
difficulties they have to undergo in their
dealings with the administrative machinery.
Recently an Administrative Reforms Com-
mission has been set up under the able
chairmanship of Shri Morarjibhai Desai
but I wish that full co-operation is given to
this Commission if we are to expect good
results from the efforts of this Commission.
We know the capacity and the intelligence
of the Chairman of the Commission but
there is a doubt whether full co-operation
will be available to this Commission from
all the quarters from which it is expected.

Lastly, I would just bring to the notice
of the Government that the country is facing
a great crisis. We are passing through a
very critical period. We have seen acts of
violence in Bengal, in Delhi, in Punjab and
in other States. There is great disappoint-
ment in the country among the people at
large. I would ask, which section of the
community in the country is today satisfied
with the Government machinery. Ask any
section; ask the rich people, the capitalists,
the poor people, the common man, the vil-
lagers, the people living in the cities, no sec-
tion of the community is today satisfied with
the working of our Governmental machinery.
Therefore it is in the interests of the nation
as a whole, it is in the interests of the
Congress Party which governs the country
today, that a powerful body—I do not say
Committee—should be appointed to
investigate and find out what action is
necessary for satisfying the people who,
we say, are our real masters.

Thank you.

At faaagrrT wwrena ot Stefean
(Fem 93W): ITEWTER HGIRH, W
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HIT & G99 @[ T g, IHF @i R
O T FLAT  AG( § 1 AT a8
& T F A FH g 9C 9L
g1 wew y_w & fHarelr ararora
wifafia &, ey o & ganl a9 meg waly
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gfomaeesy fafagi & faasti g
Yo AfEETRE FT ITERT A F A
fay s & FRO MEHIA o AR
SaF  qfTHEEEY 98 Tt g5 | 3
R FAE & Gar amar g R gk
weg oW § dfaum ¥ sqER A
WA AgL, daa el St g
a9 G ¢ | @iae ag & faumast
q, #% AW A gEe w1 HiT A
2 i guR agt =1 Wi g TeTTaifas
T gH< dFRIE! §, SHRE @A FX
Teeqfa 1 wEd FEw e 9o
AR W & I FY A= & faw
BT FIH F T fO9T F agam
d IVIAN AT F AT F agt
TR R FOHT IGH! AH FE A |

SUTEAS AgIed, ofeary Wy
§ 3 U I T AG A G |
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QAT g/Te wE= A1 W@ sfEartaay
& fau s 2, ag awafasar Y 9=
FI& IAR! Al &, Il A AT
A §, IFH! dfeq suw & fau amr
AT 2H T F gy fow A Fr e
fear &, s | fen s anfgo

gqE St A &) fAAe & QO -
AT F AR A F9T FT AvEAT E |
HEW F AR F @A A1 F A5 T@H
FT AT § A6 AH A7 Garae foaa
aq #t 4 Iu9 sfaw g3 qwfag sawr
e F 3 e smam dm & go¥F fag
AT AZ | ITHATERT AEIST, W OF Avq
TEAT A1EdT g ¥ o g9 suer A
T qITETR 7 S Tew 939 F 9247 8,
a Far Frew § B fom awg 8 eefw &t
Fr U Y T & AT for a<g & s
T HAT-HAEAT TG I Fa299 §, T
93U H IEHT TEIAAT 1A FAMT |

™A aq 98 § fF 39 a9 aqiwe
F T A RW H{ A GEAGE: A
R AT §, TAL GIW, HeT S A
T, Sgi-Sel T Ig qa1 gl &,
gl I g FrER o qy ay
%1 Gfgfeet § & a1 qU e & |9,
afFa 9 sfywax feam § 7 fael &
TR AT AL « 91T 4 Ty feafa
# § IO FEIT AT Wl oY §
3 o fawwr & sfaerfat &1 @
93 AWEFL " & 599 08 qWi &
g wiawr | 7 F1e fau ¢ AR a1 §
BEgq 7 FE 99 | 91 39 AW
FTH 9ET §, T #1 FHI Ft a9g &
IAFT STEH 31F 5! gl auaT | J|iau
® w19t & 5 s S A s
IR 59 910 FT FIS WA @1 W &
9T FY FHT T I9g § SUEH A FHY
gUIl | 3E I AL & 95 F1¢ 7 AC |

T OWRT F T A AIgAT %A
HAHIg "l Aged & fF @ @)
&1 g &, 99 A1 # ey WRW H
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ST AR, FRATAR AT § SEHT A1
HILITT TAT 27 & AT KT GATT FX
UEIfT FT ATGT FLETA HT IGH L |

SHRI BHUPESH GUPTA (West Bengal):
Mr. Vice-Chairman, let me deal with, brief-
ly, some of the salient points that need the
attention of the country, both in respect of
the international and national situation.
Currently, in fact, today our Prime Minis-
ter will be engaged in discussions with the
President of the United States of America
and this discussion will again be continued
day after tomorrow. Many are wondering
in this country and abroad as to why of all
times now the Prime Minister went to
Washington, because Washington or the
American rulers are thoroughly isolated
on account of their Vietnam policy. The
isolation is not only among the freedom
and peace-loving nations and peoples. It
is also amongst the allics of the American
imperialists even in the NATO and other
military alliances. For example, President
De Gaulle illustrates the kind of confusion
in which the imperialist camp has been
placed today and also it illustrates how the
American policy in Vietnam is disliked and
disapproved even by those who are normally
with the United States in many matters.
Within the United States itself the American
administration’s or the Pentagon’s Vietnam
policy is facing a crisis, as popular opinion
is gathering volume in expressing itself
more and more in all walks of public life,
not only those who are outside in the pub-
lic Iife in the ruling circle, but also those
who are in the Senate and the Congress.
Many amongst them have begun to question
the policy on Vietnam. Even outside, the
American line is being assailed not by the
Vietnamese alone, but also by others.
Therefore, 1 say that at the time when the
United States has been so 1solated, on
account of its war of aggression in Vietnam,
it was not perhaps an opportune moment
for a non-aligned country to send its Prime
Minister abroad to the United States of
Amerijca in order to give them some face-
saving and prestige.

Well, that is one aspect of the matter
which needs to be censidered. What we
are told in the speeches of the Prime Minis-
ter is that she would try to explain India’s
position to the American President. Do
I understand that American intelligence or
capacity to understand things is at such a
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discount today that unless the Prime Minis-
ter goes from this country to Washington
and has a chat with the American President,
they would not understand them? No,
this is not the position. Therefore, let us
not say something which would seem patent-
ly unreal and somewhat riduculous. 1
think, well, she has gone therc because of
the circumstances which are not very happy
for us. Pressure has been built in this coun-
try for some months to send the Indian
Prime Minister despite the insult that was
hurled at the late Prime Minister when Presi-
dent Johnson unilaterally cancelled the invi-
tation or virtually cancelled the invitation
even though the date for the visit had been

fixed.

Now I think the Americans want to exploit
our economic difficulties, especially the food
crisis, in order to bring pressure on the
Government. You may ask as to why I
say so. I would only request you, Sir, to
consider what Vice-President Humphrey
said in this country and the way he behaved
during his visit to this capital. In fact, he
came here in pursuance of the decisions of
the Honololu conference to which President
Johnson summoned his puppet in South
Vietnam for drawing up a plan for intensify-
ing war and aggression in Vietnam, and
indeed in that entire region, and yet to give
1t some kind of a cover of peace initiative.
It is in pursuance of that foul design for
extending war, for escalating war, that the
Vice-President was sent to this country.
Americans know very well that it is not
possible to drag India directly on their side
on Vietnam. Therefore, their line is to get
India morally involved somehow or other
and they ask that a medical mission be sent.
If they do not succeed in getting such a
token medical mission in order to morally
disfigure our position and involve us in this
adventure in war, they want as the minimum
demand that India remains silent, which is
true today. Indian Government is silent
on what is happening in Vietnam. Previ-
ously they used to condemn the bombings
of the Democratic Republic of Vietnam by
the American bombers and Air Force.
Today they remain silent. All that they do
is to express concern. I want to know for
whom they are expressing concern. That 1s
all. Now I am sure that President Johnson
will be aiming at paralysing India’s initia-
tive for mobilising world public opinion in
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support of the fighting Vietnamese people
against war and aggression and for respect
to the Geneva Agreement of 1954.

The American line therefore is quite clear,
firstly, to pressurise India for getting more
economic concessions; many they have
already got even without the Prime Minis--
ter going there—the fertilizer deal, for
example, is one such instance; then, second-
ly, to try to utilise India’s food situation and
crisis in order to mount terrific pressure
and make it known to India that unless
India yields to American demand, the
Indian situation might go out of controi
because American wheat supply will be
stopped or may come up against difficulty.
It is important to bear this point in mind
that today we have reached a stage when
our entire rationing scheme in many parts
of the country is dependent on American
wheat supply. You can imagine what an
advantageous position the Americans have
been placed in today when they know that
they can dislocate the entire system of
statutory or modified rationing in this
country by withholding stocks on one pre-
text or another. Therefore, I say that this
visit has becn not only ill-timed, it is going
not only to produce no good result, but it
will be liable to be misunderstood by our
friends, and also it may—well, I do not
know, I do not anticipate it—result in
something which we do not like, against our
national interest. I wish to make it abso-
lutely clear that unless India is prepared to
sell her self-respect or surrender some of
her cherished principles, we are not going.
to get any understanding or sympathy fros
the U.S.A. That is absolutely clear. What
is common between us and the United States
in this world, I should like to know, so long
as they stick to this policy of war and aggres-
sion and neo-colonialism as is indeed the
case with them?

Here again I would like only fo teuch on
Tashkent. The Tashkent Declaration is
facing some difficulty. It is most unfor-
tunate that the leaders of Pakistan should
have disregarded the Tashkent spirit and
made certain statements and taken certain
actions which are certainly not in confor-
mity with that spirit. I do not wish to say
very much on the subjeet, but all 1 would
like to add is that the difficulties will be
many. The Tashkent path is not all roses.
There will be difficulties on the way and it

will be for us to shew how to face these
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difficulties and overcome them again in the
Tashkent spirit. I would like the Govern-
ment not to play into the hands of any sec-
tion of Indian public opinion, not to play
into the hands of provocation that might
come. The Tashkent spirit can come very
readily to us, but not Pakistan having re-
gard to the political system and conditions
in which people live and work there. But
all the same large numbers of people in
Pakistan, specially in East Pakistan, are
rallying to the cause of the Tashkent spirit
and for honest implementation of the Tash-
kent Declaration.

As far as the political set-up in the coun-
try is concerned, what is worrying many
of us is a kind of disintegration of the admi-
nistration. For example, the Chief Minis-
ters have now become tyrants in their own
right. As far as the Centre is concerned,
they ignore it when they like; they accept
it when that is acceptable. If for the sake
of democracy the Chief Ministers fight the
authoritarian or highly unitary trends of
the Central Government, I can understand
it.  But what they are doing is to ignore the
Centre in order to strengthen their coterie
rule in the various States, to build up
their personal positions and the cliques in
the various States, and that is certainly
something which is not good for the future
of our parliamentary system. The Chief
Ministers are now warlords, a kind of war-
lords. They have begun to think that it is
they who make the Prime Minister, that it
is they who can unmake the Prime Minister.
Having come tothis conclusion they think
that they can disregard the Government of
India even when the Government of India
gives some good advice. This is a serious
situation. I tell you, Mr. Vice-Chairman,
that unless the situation is confronted in a
democratic way by the ruling party and by
us all in the country, we may have a facade
of this Constitution but we will have within
the framework of this constitutional set-up
the deceptive tendency growing, striking
at the very integrity of our country in a
different way,

5 P.M.

Therefore, 1 think, the time has come for
the Government of India and for others
concerned, specially for the ruling party, to
take note of the fact that the Chief Minis-
ters are more and more moving in a direc-
tion which is unhealthy, unhelpful and anti-
democratic, and this is something which
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must be put a stop to. This point bears
a little examination by people who wish well
of our parliamentary system. As you know,
it is all the more difficult now as it is the
Congress Party which is now in power, and
it has the Chief Ministers in all the States.
Yet there is no harmony. There is dis-
cordant voice heard. There 1s conflict.
There are clashes. There are open bicker-
ings. There are open defiances. Shri

Gulzarilal Nanda is not seen here fortunate-
ly or unfortunately. Here he made a state-
ment that there is the ruling, the decision,
of the Government that the Defence of
India Rules shall not be used except for the
purposes of the defence of the country,
namely military operations, civil defence and
the defence of India. And that too, he said,
they should be used sparingly. After that,
many Chief Ministers, one after another,
got up in their States to say that they do not
care about what he says. I am reproducing
their words. They said, we shall continue
to use the Defence of India Rules as we
like. The Chief Minister of Bihar, the
Chief Minister of West Bengal, the Chief
Minister of Maharashtra, the Chief Minis-
ter of Andhra Pradesh, the Chief Minister
of Mysore, all of them said this thing.
Even the Chief Minister of Madras said it.
Now this is the position. Then you can
understand what would happen to this
country. Here is a law passed by the
Central Government meant for the defence
of the country and when the Government
itself in the face of public opinion comes
forward and tells both Houses of Parliament,
not once or twice, but thrice, that these rules
would be used only for those purposes
and for no other, and that too, sparingly,
not only do the Chief Ministers defy openly
and publicly what the Home Minister has
said, but in order to add insult to injury,
apart from us, they put in jail five to seven
thousand people under the DIR under
charges which are not covered by Shri
Gulzarilal Nanda’s description,

THE VICE-CHAIRMAN (Shri M. P.
BHARGAVA): Mr. Bhupesh Gupta, it is
time to wind up.

SHRI BHUPESH GUPTA: Similarly, this.
is going on in all the other States. In
West Bengal it is happening now. Even
today I got a trunk call that one of our
members, Shri Sushil Chatterjee, was arrest-
ed this morning under the Defence of India
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Rules. This is what is happening there.
1 say that if Pandit Jawaharlal Nehru bad
been alive, the Chief Ministers would not
have dared to do in this manner. One
-example I will give you and it will be inter-
-esting because even hon. Members need
reminding, When we were elected in 1952
.and when the first Parliament came into
being, we went on a deputation to Prime
Minister Nehru and asked him why he was
keeping other people in jail. At that time
there was the Preventive Detention Act.
We had been released and some of us had
.been elected here and to the State Legisla-
tures. We went to him because Dr. B. C.
Roy, the then Chief Minister of West Bengal,
would not release them. There were other
people also. Then do you know what he
said? He said, “I can se¢ the point. When
you are here, many people, leading people,
here and in the Legislature, why should
they remain in jail?” And by evening, at
about half past seven or half past eight
through the Bengali broadcast the Dum
Dum detenus heard over the radio that
-orders had been passed for their release.
Dr. B. C. Roy could not stand in the way.
They were all released, all of them came
- out,

Again, I give you another example.
Telengana struggle was there. Negotia-
tions were going on. Shri Jyoti Basu, on
behalf of our party—at that time the party
was united—came to Delhi and met Jawa-
harlal Nehru and had a discussion with him.
He said that he was then ina changed situa-
tion, after the Constitution had come into
effect, he should take different steps. And
the release started and the problem was
solved. That was all, The Chief Minis-
ters could not defy him and all the Chief
Ministers had to fall in line. But now you
find that our Chief Ministers are openly
disobeying.

The

You will be surprised to hear, Mr. Vice-
-Chairman, that when the statement was
made, some Chief Ministers called the Press-
men to their rooms to tell them that they
would not listen to what Shri Gulzarilal
Nanda had told them. 1 do not know what
the astrologer had advised Shri Gulzarilal
Nanda when he was treated in this manner.
But I think this is a point which is worth
being taken up—since we believe in Haveli
Ram also—how his stars are behaving.
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Bhupesh Gupta, we
have exceeded the time-limit on this.

SHRI BHUPESH GUPTA: If we have
exceeded, we can excecd a little more, but
1 do not wish to exceed.

But this is the position. I say this because
it is very essential that the matter has to be
attended to from the larger angle of the
functioning of the parliamentary system in
a quasi-federal system.

1 should not like to add anything more.
All that T can say before I finally sit down is,
do not talk about violence only and point
an accusing finger at the people. You
know that all the political parties here are
committed to fighting for the cause of the
people, peacefully and through democratic
means. There is not a single party which
has not said it in its programme and other-
wise also, If today violence is taking place,
it is because the people have been driven
into that position. Have not you seen péo-
ple behaving violently at the AICC meetings
or at the Congress meetings in West Bengal?
Am 1 to understand that somebody is preach-
ing violence there? No, no. Sometimes
they are driven to violence through despara-
tion. And as far as this Government is
concerned, by its shooting, by its lathi-
charges and by its emergency which causes
frustration among the people, its creates an
impression in the country that nothing 1s
sacred to it. And people act in a particu-
lar manner because they feel that democracy
has no value for this Government, that
emergency is the rule of law for them and
that the rule of law is sccondary to them.
Because of such an impression being created
in the country, people are feeling helpless
and get desperate and when they see shoot-
ing, firing, lathi-charges, arrests, attacks,
rape, molestation of women, insult to our
womenfolk, well, some people for the time
being lose their bearing and take to certain
actions which normally they would not have
taken.

Therefore 1 say, go into this question.
And, Mr. Vice-Chairman, 1 find that some
Congressmen from other States visited my
State. They are good. They went to
West Bengal and they made a command
performance. They went there to sign on
the dotted line, what Shri Atulya Ghosh
wanted to say. The statement was in
identical words which were put in the
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West Bengal papers coming from the Con-
gress quarters. Well, was it nccessary to
spend Government money for taking
these people for a visit there and get them
sign such a statement, instead of under-
standing what is the ill, what is the malady,
what is the sorrow and what is the agony
from which my people are suffering? There-
fore, I say that this is not the right way.
All I say is, about violence and other things,
discuss them by all means. But for that the
first and the foremost thing that the Govern-
ment must Jo is that by lifting the emergency
they must show that they have a semblance
of respect for democracy at least. Well,
so long as the emergency remains and they
want to rule us under the emergency,
under the threat of arrests and detention,
we will come to only one conclusion that
this Government is a hypocritical Govern-
ment, a wretched Government, that its pro-
fessions of democracy have no value what-
soever, that it says one thing but does
another thing, that its words go in one direc-
tion but its deeds go in another direction.

Therefore, I say that these are matters of
grave importance for the future. And 1
hope that we shall consider them in good
spirit. Let us create a climate for demo-
cracy, let us create a climate for proper
functioning under a system of rule of law
and let us prepare in this manner unhinder-
ed and usfettered so that we can all fight in
the Fourth General Elections, and certainly
settle all accounts in a democratic manner.
1t shall be our endeavour to oust this
Congress from as many States as possible,
to reduce its position in the country,
because that has become a national goal.

Before I sit down, I say that the next
Budget will perhaps come when the elec-
tions have taken place. But I wish to make
it clear that unless the Congress Party in
power and this monopoly of political power
are given a very powerful blow in the com-
ing elections and taught a lesson, there is
is no future for the country. Therefore,
whatever you or I may say, nothing will
be of any avail unless the people know how
to deal a staggering blow to the system
of misrule of the Congress in the coming
Fourth General Elections. You will say
that I should not make an election speech.
Not at 2all. Elections are our political
weapon enshrined in the Constitution and
unless we do this thing, unless we bring
about such a situation, we shall not be in
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a position to ensure a better life for the
people, we shall not be able to defend demo-
cracy, we shall not be able to ensure condi-
tions in which the parliamentary system can
prosper and we can live as decent honour-
able men with honour and the rule of law.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): I hope the House has no
objection to sit a little longer to hear the
Minister. The Minister.

SHRI B. R. BHAGAT: Mr. Vice-Chair-
man, Sir, fortunately for me, the course of”
the debate has run across very general lines
beyond the scope of the Demands asked for.
Issues like the division of the Punjab on
linguistic lines, the spirit of Tashkent, the
rule of law or the general question of demo-
cracy, have been raised, and also it has
culminated in the threatening language that
the hon’ble Member has used that he will
use the weapon of election to oust this
Government or to give a blow to this
Government. Certainly, we are game to
that. As long as the fight is democratic,
as long as the fight is through the ballot, the
challenge will be honoured, and if the
people have no faith in this Government,.
certainly this Government will not be
there, For this no threat of language or
harsh words are needed. We are prepared’
to face the challenge of the hon’ble Member,

SHRI BHUPESH GUPTA: Take it.

SHRI B. R. BHAGAT: We are prepared
to take the challenge. This ohly shows.
that the hon’ble Member, who has not been
here for several days, was in Bengal. There
a very difficult situation faces the Govern-
ment, Since he has visited West Bengal,
he is full of steam and he is letting out that
steam on this occasion but it is let out on a
wrong day on wrong issues. He should
have chosen a proper occasion, for these:
Supplementary Demands are no the forum
on which he should have let loose his steam.

SHRI BHUPESH GUPTA: It is my mis-
sion in life that every time I get a chance to
speak, I will attack this blasted Govern-
ment.

SHRI B. R. BHAGAT: Yes, only if he
takes up the right chance; otherwise all his
effort goes waste.

SHRI BHUPESH GUPTA: Every time:
one can attack it is a sacred job done,

SHRI B. R. BHAGAT: We are prepared
for all that.
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SHRI BHUPESH GUPTA: By the way,
where is Mr. Sachindra Chaudhuri?

SHRI B. R. BHAGAT: He will meet the
hon’ble Member in Bengal. He need not
search him all over.

SHRI BHUPESH GUPTA: You get him
here. Where is he?

SHRI B. R. BHAGAT: Then, there was
the only point about the rehabilitation of
refugees in Khem Karan and all that. 1
am sorry the hen’ble Member is not there.
I thought he was there. 1 think a sub-
committee was appointed right at that time
to look into this question, & committee of a
high level, with the Chief Minister along
with high ofhicials. They are looking into
this question. We have already made
«<ertain arrangements for looking after
their economic, financial and other needs.
So all that matter is being looked into.
T am surprised to find from the hon’ble
Member that they have not been attended
to. If he has any specific things in mind,
certainly we can look into them. But [
<an assure him that this has reccived a very
high priority and we are at it. It is going on
in full force.

Then a point was made about the Admi-
nistrative Reforms Commission and the
Department of Administrative Reforms.
It is said that it must eradicatc corruption
and look into the complaints made by M.Ps.
Certainly, whatever the M.Ps. write we look
into it and we attend to it.

As for the appointment of this Com-
mission, the terms of reference are there.
1t is a high-powered Commission. I hope
it will attend to the basic problem of our
administrative system, that is, how the sys-
tem can be made more efficient, how things
can be disposed of more quickly and that
there is the element of fairplay along with
efficiency. It is a very vital problem in a
country like ours which has a federal Govern-
ment, which has different political parties.
We have to see how an under-developed
country like ours can function more effi-
ciently, free from all elements of temptations
or corruption. This problem is a very
vital and complicated problem. The country
rightly expects of this Commission to give
the right icad so that n coming years we
are governed more efficiently, more cleanly,
suited to the needs of a developig economy
like ours.
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Another point was made about opium.
The hon’ble Mecmber who comes from the
area where opium is grown, said that a pro-
per criterion is not applied in determining
the allotment of areas for opium cultivation.
I think we have explained in this House
what is happening. It is no longer an ex-
panding production because the bulk of it
1s exported and whatever remains is used
for medicinal purpose. A little oral con-
sumption is allowed only to addicts, and
that also for a certain limited period. So
the demand for this stuff is either in very
large bulk for exports or for our medicinal
requirements, alkaloids and others. There-
fore, its cultivation has to be restricted to
the total demand, domestic and for exports.
In the past few years the demand has gone
down. The prices have gone down and
there is increasing competition from other
countries. Therefore, we have to adept a
policy in which we have to give priority to
land which yields the highest productivity;
only such a land goes to its cultivation.
From that point of view we have fixed that
yardstick. For example, even though the
total area has come down, the yield has gone
up. In 1952-53 the area under cultivation
was 12,500 hectares in U.P. In Madhya
Pradesh it was 12,157 and in Rajasthan it
was, 8426. I think the hon’ble Member
was concerncd with Madhya Pradesh.
Now the corresponding position is: U.P.
2,859 hectares and 5,208 hectares in Madhya
Pradesh. In Madhya Pradesh zalthough the
area has come down, it is sti]l the highest,
being 43 per cent. as against 37 per cent
in 1952-53, So at lcast he should not have
any cause for complaint. But, as I said, the
overall position being what it is, we have to
restrict the area of cultivation, and to the
extent a farmer gives the largest yield, the
better quality land gets preference in allot-
ment.

1 think these were some of the Demands.
With these words, I move the Biff for th
acceptance of the House. '

SHRI BHUPESH GUPTA: One ques-
tion. Does he know that Mr. Atulya Ghosh
is organising hooligan gangs in We+t Bergal
to attack the Opposition?

SHRI B. R. BHAGAT: Demand”? Even
so, I do not know but 1t 1s not being financ-
ed by any of the Supplementary Demands.
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He can raise a private argument with Mr.
Ghosh. It does not come here.

THE VICE-CHAIRMAN (SHRI M. P.
'BHARGAVA): The question is:

“That the Bill to authorise payment
and appropriation of certain sums from
and out of the Consolidated Fund of
India for the services of the financial
year 1965-66, as passed by the Lok Sabha,
be taken into consideration,”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI M. P,
BHARGAVA): We shall now take up the
clause by clause consideration of the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI B. R. BHAGAT: Sir, I move:
“That the Bili be returned.”

The question was proposed.

SHRI BHUPESH GUPTA: Will you
allow me a few words?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): If the Members arc agree-
able, I have no objection.

SHRI BHUPESH GUPTA: 1t is a cus-
tom. Let us keep it. Mr, Vice-Chairman,
1 am very grateful to you because always we
do not pass a Bill without having something
in the Third Reading also. Now I would
like only to say one or two words of advice,
because in the Third Reading I will not come
to the economic structure,

First of all, you make up your mind as to
what kind of Fourth Plan you are going to
have. The Planning Commission is in
utter confusion and confusion is worse con-
founded.

SHRI B. R. BHAGAT: Whydo you raise
it on the Supplementary Demands?

SHRI BHUPESH GUPTA: The whole
thing is for the Plan.
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SHRI B. R. BHAGAT: Not for the
Fourth Plan. Raise it on some other
occasion. Here not a pie goes for the
Fourth Plan.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA)Y: He is suggesting that this
is not the occasion.

SHRI BHUPESH GUPTA: I am not say-
ing that this is the Fourth Plan allocation.
Monies will be spent under various heads,
to which Fourth Plan allocation will also
relate.

SHRI B. R. BHAGAT: Not this. This is
for the earlier year.

SHRI BHUPESH GUPTA: There is
Plan allocation. Anyhow I make a general
suggestion. Your Planning Commission is
in utter confusion. I always give you good
information. Last year Shastriji asked them
to prepare a brief outline of the Fourth
Plan. Up till now we have not got any-
thing, not even a note on it. As far as the
Fourth Plan is concerned, we got something
else and it was rejected by all.  Therefore 1
say again, you make up your mind as to
whether you want to make some orientation
in planning. Do not leave it only to
Mr. Asoka Mehta because he has made
hardly any difference to the Planning Com-
mission except that he has made some
difference to himself. That is a different
matter. Therefore you think about that
also.

Thirdly, I would like to say that the ex-
penditure you arc making is in extremely
difficult conditions. The economy is in a
very serious situation and I undersand that
American pressure is there for devaluation
of the rupee. Do not try to overlook it.
You may not do it but the pressure is being
built by the Western countries, especially
the Americans for devaluation of the rupee.
Such is the sitnation. Therefore I say that
the Minister should, in his Minustry and also
along with his other colleagues and also in
the Planning Commission, consider whether
the time has not come for certain basic
orientation . in our fiscal and economic
policies and, of course, in our planning.
That would be my suggestion because | do
not want {o discuss economic matters here.
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We are in the midst of a serious crisis and we
should not try to avoid the problems facing
us. We should look at the problems in the
face and try to find the right type of solution
and unless he makes some structural changes
in our economy basically, in our budgetary
and fiscal policies, he cannot meet the cha-

llenges of the situation.

SHRI B. R. BHAGAT: So far as the
Fourth Plan is concerned, there has been
some delay and we have explained why
there has been some delay. Very soon we
will come to this House with the outlines
of the Plan that is under preparation. That
will be the time to discuss it.

So far as devaluation is concerned, what-
ever may be the pressure, we have said, and
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the Government have said firmly, that there
is no question of devaluation so far as this
Government 1s concerned.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): The question is:

“That the Bill be returned.”

The motion was adopted.

THE VICE-CHAIRMAN: The House-
stands adjourned till 11 A.M. tomorrow.

The House then adjourned at
twentyfive minutes past five of the-
clock till eleven of the clock om
Tuesday, the 29th March, 1966.



